OA No. 166/20086
Late of order: 27.11.2006

Mr. Salil Trivedi, counsel for applicant.
Mr. Vinit Mathur, counsel for respondents No 1 to 4.

At the very outset, learned counsel for the
respondents places on record the Establishment Order No.
90/2006 dated 08.11.2006 and has invited our attention
that vide Si. No. 10, the épplicant has already been granted
the desired promotion to the post of Inspector, Group 'C'in

the pay scale of Rs. 5500-175-9000 (revised as Rs. 6500~

200-10500) and therefore he has submitted that the very
Original Application has rendered infructuous. The said
order dated 08.11.2006 be taken on record of this case.

Learned counsel for the applicant submits that he has
also necessary - instructions and even the applicant has
undergone the requisite training. Therefore, the applicant is
md/;je than happy. 'l

In the premises, the Original Application has rendered

infructuous since the due relief has already been granted' to

the applicant and the same stands disposed of 'accordihgiy

with no order as to costs. /
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